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THE MINISTER OF STATI Qr
THE MINISTRY OF COMMUM]ICA-
TIONS (SHRI RAM NIWAS MIR-
DHA): (a) The number of ecasual
labourers in the Department of 1 0s's
as in August 1984 was 16,437, ard
that of RTP L,taﬂ-' as in March 19k6
is 10,628 ang that of ED emplovees as
on 31-3-1985 was 3,00.851.

(b) to (d) As far as casual labour-
ers are concerned, as this is a gtne-
Tzl proposal affecting all Depart-
menig of the Government, the same
is under consideration of the Gov-
ernment of India in a wider pet:nec-
tive. Orders already exist for regu-
larisation of the eligible casual maz-
doorg subject to the availabilily of
regular vacancies. So far as RTPs
are concerned, they will be a™, swhed
as and when regular vacance; bLe-
come available, Ag far as EDAg are

_ concerned, there is no proposal under
c’nsideration of the Government to
increase their wages at par with the
regular employees. However, a One
Man Committee appointed by the
Government is considering the exis-
ting basis for remunerating the ser-
vices of EDAs and the procedure for
periodical review of their allowances.
In May, 1979, the Petition Committee
of Rajya Sabha also went into the
question of the service conditions of
EDAs. The Committee did not re-
commend any change in the existing
system of EDA;s or to treat them at
par with full-time employees for all
purposes. Hence the question of their
absorption as regular employees docs
not arise.

Emoluments of Delhi Representative
in the HPCL

2163. SHRT SOHAN LAIL DHU-
SIYA. Will the Minister of PETRO-
LEUM AND NATURAL GAS be ple-
ased to state:

(a) what are salary allowance:
iota] emolument and all other bene-
fit per mensem available to the pre-
sent incumbent of the post of Delhi
representative in the HPCL

(b) whether it is a fact that the

said incumbent hag not been subjec-
ted to transfer from Delhi for the last
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more than ten years; if so, the rea-
song therefor; R R

(c) whether it is also g fact that
previously the post of Regional Man-
ager (Delh.z) was also held by the
same person for a long time along-

- with the post of Delh Representa-
tive; and

(d) if so, the detailg thereof with
period?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI CHAN-
DRA SHEKHAR SINGH). (a) The
salary and allowances of the present
incumbent of the post of Delhi repre-
sentative in the Hindustan Petroleum
Corporation Limited are as under:—

Rs. p rmontny

Salery 3.9
D.A. 739-35
C.CA. 25 .00

Other benefits include Company Ho-
using, Car operating expenses for
official purposes etc,. as per Corpora-
tion's rules. ) . e

(by Yes, Sir. "~ .

(¢) and (d) The present incumb-
ent held the joint charge of the posi-
tions of Delhi District Manager andl
Delhi Representative during the per-
iod 14-1-75 to 12-9-79.

According to the Corporation’s
policy, certain functional specialists
and senior officen; at the Cornorate
Headquarter's Office in Bombay and
the resident representative’s Office,
Delhi are generally not transferred.
based on work exigencies.
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Industrial. collaboration

with Italin firms

2165. SHRI DIPEN GHOSH:

to state:

(a) what is the total number of

‘agreements
Ttalian
firms in the public and private see-

and

Industrial collaboration
signed between Indian and
tors during the years 1984-85
1985-86, year-wise;’ /

agreements

Will
the Minister of INDUSTRY be pleased
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(b) how many such project, have
been signed for the agricultural sec-
tor during the same period;

_ (¢) the States to which these pro-
jects have been distributed; and

.(d) how many more such projects
with Italian collaboration are expec-
ted in the year 1986-87?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUST-
RIAL DEVELOPMENT (SHRI M.
ARUNACHALAM): (a) to (c) The
statistical information regarding Fo-
reign Collaberation is maintained cal-
ender year-wise. 38 and 56 proposals.
for foreign collaboration with Italian
firmg were approved by Govenment
during the year 1984 and 1985 respec-
tively., The detaily of all approver
foreign collaborations showing  the
names of Indian and foreign firms.
item of manufacture and nature ot
collaboration are published on a qua-
rterly basiz by Indian Investmen®
Centre ag a supplement to its Month-
ly News Letter. Copies of this pub-
lication are sent rcgularly to Parlia-
ment Library.

(d) As approvals are in response {0
proposalg made, no projection is pos-
sible.

9160. [Transferred to
March, 19861 .

the 19th

Setting up of heavy and medium
scale industries in backward areas

2167. SHRIMATI PRATIBHA SIN-
GH. Will the Minister of INDUSTRY
be pleased to state:

(a) whether Central Government
propase to set up any heavy and
medium scale industrieg in the eco-
nomically and industrially backward
areas; and

(b) if so. whether tne new enire-
preneurg are going to get special faci-
litleg or the incentives and conces-
sions for wetting up of such indust-
ries? N ==



